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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
o AT HYDERABAD

OZA;NO.'1103/93 Date of Order: 7,11,96

BETWEEN ;

E;Subrahmanyam .+ Applicant,

AND

1, Geperal Manager,

S EZRlY.¢ Garden Reach, Calcutta-434

2, Principal FA & CAO,
S.E.Rly.,, Garden Reach, Calcutta-43.

3. FA & CAO (Ssc),
S.E. Rly., Visakhapatnam,

4, Sr,.-Divldccounts Officer, <
S.E.Rly., Visakhapatnam, .+ Respondents, —

-_ e - /-"%\—--\__ﬂ:

Counsel for the Applicant oo Mr.¥,Subrahmanyam "
Party-in-Person,

Counsel for the ReSpondents e o MT . N.R ,Devraj

CORAM ¢

HON'BLE SHRI H, RAJENDRA PRASAD : MEMBER (ADMN, )
HON'BLE SHRI B.S. JAI PARAMESHWAR 3 MEMBER (JUDL,) v
JUDGEMENT

X Oral orders as per Hon'ble Shri H.Rajendra Pradad;Member (Admn,) X

Heard Mr.Y.Subrahmanyam, Party-in-Person and Mr.W,

Satyanarayana, for Mr,N,R.Devraj, learned standing counsel

' for the respandents,

2. .~ The m&in grievance of the applicant in this case was
already decided once in 0A,951/92 disposed of on 22.1.93 with
a dxrectxon that the claim of the applicant be settled.in terms

of Railway Beard letter No,PC, IV/BG/RSRP/l dated 19,9.,86 ard .
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and further that the order shall be implemented with all
consequential benefits in accordance with the rules within

4 months from the date of communicétion of the order., Accordingly
the pay of the applicant was fixed on 16.8,93 vide Annexure-1

of this 0aA, It is learnt that a C;P; had been filed there-

after allegimg_nonCOmplianCe of the direction supra, The |
said_clPiNo,44/93) was dismissed on 23,8.93, liberty was

given to the applicant to file a fresh OA, if he was aggrieved
with the decisioﬁ of the respondents regarding his recuest

to exercise a fresh optipn for revised. fixation of pay from

the date of his promotion i.e., 7.12,88, Hence this OA,

3. After hearing the party-in-Person we are not convinced
that a second thion is really warranted or even permissible.
The main prievance of thé applicant in this OA is based on the
fact.that“th¢ pay of his junior, Sri D.,V.S, Murthy, was fixed
at Rs.3300/- on 1.1,87 whereas the applicant's pay was fixed
at #,3200/- on the same date (A-1), Taking into consideration
the facts gné,circumstances of the case, we consider it adequateﬁﬁul
to grant liberty to the épplicant to make a fresh representation,
with detailed reasons and justification, to Genzral Manager,
S:E:Railﬁay,,Calcutta.m This may be done within one month, The
said respondent i.e, Generél Manager, S:S;Railway without
rejecting the representation as time-barred, shall have the

.facts ekamineg with reference to rules and various instructions
of the Railwaf Boargd arrive at a suitable degiSionvand have the

. samé finally communicated to_ the applicant within 60 days from

‘the date of receipt of the applicant's representation,

4, Thus the 0A is disposed of, No costs,

[ —-'—(_‘B—S NTNT PmmmSHhAR) ( H.RA{

Member (Judl, )
“7. WAL
1.0A,

Datéé: Qtﬁ Novembér, 1996 l
(Dictated in Open Court) ’b\fﬂ%IWW‘
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copy tos-

i. The

Genersl Manager, South Central railway, Un.on od India,

garden Reach, Calcutta.

2. Pprincipal PA & CAQO, S.E.Rly, Garden Reach Calcritta.

3, FA & CAO (S& C), S.E.Railway, visakhapatnam.

4, Sr.
5. One
6. One
7. One
8. One
rRam/~

pivisional Accounts Officer, S,E.Rallwav, visakhapatnam.
copy to Sri. Y.Subrahmanyam, party in person, CAT, Hyd.
cony to Sri. N.R.Devarsj, Sr. CGSC, AT, Hyd,

copy to Library, CaT, Hyd.

spare copy.
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DISMISSED o .
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